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MANUFACTURING OF ARMS  

 

5249.  SHRI GAURAV GOGOI:  

SHRI JYOTIRADITYA M. SCINDIA: 

 

Will the Minister of HOME AFFAIRS be pleased to state:  

 

(a) whether the Government in a bid to boost domestic manufacture of 

arms and ammunition as part of its ‘Make in India’ initiative, has recently 

notified new rules;  

 

(b) if so, the details of the new rules notified in this regard;  

 

(c) whether the foreign investment in the manufacture of arms and 

ammunition and weapon system as part of ‘Make in India’ programme has 

not shown the desired results since the launch of the scheme; and  

 

(d) if so, the reasons therefor and the extent to which the liberalization of 

rules in this regard is likely to boost the ‘Make in India’ projects? 

 

ANSWER 

 

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS 

(SHRI HANSRAJ GANGARAM AHIR) 

 

(a) to (d): Yes Madam.  The Government has notified new Arms Rule-2016 

in July, 2016.  The Rules were further liberalised in October 2017 to 

encourage investments and generation of employment in the field of 

manufacturing of arms/ammunition and weapon systems, to give boost to 

the  Government’s Make in India Policy.   Under the new rules, the licences  
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granted for manufacturing will be valid for the life time of the licence 

company and the requirement of renewal every 5 years has been done 

away with.  Licence fee has been reduced significantly.  Further, single 

manufacturing licence will be allowed for multi unit facility within the 

same state or in different states within the country.  An enhancement of 

capacity up-to 15% of the quantity approved under the licence will not 

require any further approval by the Government.  The manufacturer will be 

required to give only prior intimation to the licencing authority.  The new 

rules are expected to encourage manufacturing activity and facilitate 

availability of world class weapons to meet the requirements of the armed 

forces and the police forces.  The liberalised rules are also expected to 

attract foreign investment in the manufacture of arms and ammunition as 

part of Make in India programme.  

 

******** 

 

 

 


